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a 62 year old in Uttar Pradesh
[Secretary General] 2. Discussion on the Resolution
seeking disapproval of the Re-

following motion extending he time for
presentation of the R tort of the Joint
Committee of epeu cr on the Constituti on
(Seventy-second Amendment) Bill, 1991
{Insertion of new Part IX and addition of
Eleventh Schedule):—e

MOTION

'"That this House do extend upto the 30th
April, 1992, the time for presentation of
the Report of the Joint Committee on the

Bill further to amend the Constitution of Special

India viz. the Constitution (Seventy-second
Amendment) Bill, 1991 {Insertion of new
Part'IX and addition of Eleventh
Schedule)."”

(1)

"I am directed fo inform you that Lok Sabha,
at its sitting held on the 27th February,
1992, has adopted the following motion
extending the time of presentation of the
Report of the Joint Committee of the
Houses on the Pre-natal Diagnostic Techni-
ques (Regulation and Prevention of Misuse)
Bill, 1991:—

MOTION

"That this House do extend upto the end of the
Monsoon Session, 1992, the time for
presentation of the Report of the Joint
Committee on the Bill to provide for the
regulation of the use of pre-natal diagnostic
techniques for the purpose of detecting
genetic or metabolic disorders or
chromosomal abnormalities or certain
congenital malformations or sex link
disorders and for the prevention of the
misuse of such techniques for the purpose
of pre-natal sex determination leading to

female feoti-cide ; and for matters
connected therewith or incidental
thereto".

ANNOUNCEMENT REGARDING

GOVERNMENT BUSINESS IN THE
RAJYA SABHA URING THE WEEK
COMMENCING TUEDSDAY, THE 3RD
MARGH, 1992

THE MINISTRY OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE
IN THE MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB) : With your permission,
Madam, I rise to announce that Government
Business during the week commencing 3rd
March, 1992, will consist of :

1. Discussion on the Motion of Thanks
on the Prasi dent's Address.

PCE
sfgsfat § 3 gt fear 2.,

presentation of the People (Amend-
ment) Ordinance, 1992 (No. 1-of 1992)
and consideration and passing of the
Representation to the  People
(Amendment) Bill, 1992.

3. General discussion on the Railway
Budget for 1992-93.

THE DEPUTY CHAIRMAN

Mentions.... {Interruptions).

RE- REPORTED TUBECTOMY ON A 62

YEAR OLD WIDOW IN A FAMILY
CAMP IN UTTAR PRADESH

Y gtaita Ve  wepfsar
(fagre) : wRraT, SEXMRA A 628

fagar & W ¥ IHT YW

(smur)

THE DEPUTY CHAIRMAN : I
will call you. {Interruptions) 1 have
given my word. I will call {Interrup
tions)

st grraoitar fag waepatfeat :
wErEaT, UH famwar o 62 € A §,

ga GfFelt et Hsr 7 FE
FASE U WG 9T, AT UL R T
T4, EET T IET WX SEH TF -
R TR | T G WA
IO WM ] F@E T g et
2 RSl 62 gl 3Y fowem &, 59% &
gar S g § | R e
¥ wmFE g HawE W @O
2 agHd TS ¥\ AF TF O
w® ¥ faEN 62 aTa o oF o &
mﬁmﬂwgﬂ‘r%...(;um)_
ag 10w AR fed af ¥ A W

2o WAL ATV 7 (ST Saw) :

W gs ¥1 (wmawr)
(varaw) oF muf F a9 Raw
gHT §, AT

st grasim fag wgeatfann:
wEEan, uF fawar € 7 9T fase
AT A T, S g wwa
& 19 TAWREEAT .. gﬂﬁﬂﬁ)
g I gaW Y FHRX AL ...
(va=arT)



245 Special [ 28 FEB.1992]

THE DEPUTY CHAIRMAN : Let this
matter be over. I will call .. .(Interruptions).. .

=Y glexwra fag wam arfaar -
... (vaqar@) faa WA deEE W
ad w1 g fen o e O
firgar T & afeass (T @Rl qiAH

XY 0 CATHINIOXT ; WFETT, T W
A wwEr 3@ ol
AR & | 39 faear ) gEem amaT T
Wiz WA degfy w1 AR A qve
NI A, TR Fga @
A W A W fRw dfm s =%
T AR H @iz {1 @A FIAA,
weqraTe AT € A1q wfer T AwwA
3 | B9 TTAA B AG EEA T TE
wZ Gt . . . (sowEm™)

gqawrafy : q9Eg 0, aT@ & €,
ifew ... (TaEw)

o WAL Trogy : 99 & EW

#) gtvite Yag wgemtfuar
« afgaT ¥ Wi § ameet fge T
wr ... ()

gwawiaty : ux five <her | AN
fow ¥ W WY W A wEAR

(vaeaer)

sitralt et WLt (TTE RW)
ag e afdg .. (s
qg ol wf gl A wE @ ..
(werar 1)
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It is a general attitude towards women in the
country day in and day out. (Interruptions)

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) Madam,
(Interruptions)

Iqawmia : AT A9 Ao, cqw &
gy . .. (swaemX)

SHRI S. B. CHAVAN : Madam, 1 Will get
the information from the Uttar Pradesh
Government, and therefafter I will make a
statement in the House.

THE DEPUTY CHAIRMAN : Now, Shri Raj
Mohan Gandbhi. (Interruptions) Special Mention.

SPECIAL MENTION
Arrest of Shri Sunderlal Babuguna in Tehri
Garhwal
SHRI RAJ MOHAN GANDHI  : (Uttar

Pradesh) : Madam Deputy Chairman, I am thankful
to you for giving me this chance to make a reference
to Shri Sunderlal Bahuguna. Members of this
House are well aware of his assistance to the needy,
the deprived people and his work to save the trees.
He has been engaged for several weeks in a
peaceful 'dharna’ against the  controversial Tehri
Dam. Last night, I ~ donot know whether in the
middle of the night or at an early hour or a later hour,
but I had a report this morning that Shri
Sunderlal Bahuguna who is in his late sixties and his
frail and elderly wife were both roguhed up and
arrested, their tent was uprooted. We do not
know where they have been taken.

THE DEPUTY CHAIRMAN
Why he is arrested ?

SHRI RAJ MOHAN GANDHI: Near the dam site
in Tehri. So, I request the Home Minister to send
on© more communication! to the UP Government to
find out the circumstances in which they were
arrested and also to find out where they are, where
Bahugunaji is, where his wife is, how they are,
whether the information is with the Mad authorities
on with the UP Government. Perhaps, the Home
Minister would be good enough to let the House
know this. I feel that the whole House is interested in

his welfare and safety and the treatment ha has
receiced.



